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1.  Aforesaid appeal by assessee for Assessment Year (AY) 2017-18
arises out of the order of learned Commissioner of Income Tax, National
Faceless Appeal Centre (NFAC), Delhi [CIT(A)] dated 15-10-2024 in the
matter of an assessment framed by Ld. Assessing Officer [AQ] u/s.
143(8) of the Act on 09-12-2019. Having heard rival submissions and
upon perusal of case records, the appeal is disposed-off as under.

2. The assessee being resident individual filed her return of income
declaring income of Rs.3.35 Lacs. The case was picked up for scrutiny to

verify the cash deposited by the assessee to the extent of Rs.20.72 Lacs




during demonetization period. In the absence of any representation as
forthcoming from the assessee, Ld. AO added the amount of Rs.20.72
Lacs as unexplained cash credit u/s 69A r.w.s. 115BBE and framed the
assessment.

3. During appellate proceedings, the assessee submitted that the
cash was sourced from liquidation of advances and cash-in-hand as
available with the assessee and the same was duly supported by her
Wealth Tax Return filed for AY 2015-16 on 29-03-2016 i.e., much prior to
the announcement of demonetization. In this return, the assessee
reflected advances (assets) for Rs.11.60 Lacs and cash-in-hand for
Rs.7.15 Lacs. Accordingly, the assessee pleaded for deletion of arbitrary
addition as made by Ld. AO. However, without meeting the arguments of
the assessee, Ld. CIT(A) simply confirmed the stand of Ld. AO.
Aggrieved, the assessee is in further appeal before us.

4.  Upon perusal of impugned order, it could be seen that wealth tax
return claim of the assessee has been rejected by Ld. CIT(A) without
even considering the same. Apparently, no cognizance has been taken
of the wealth tax return as filed by the assessee. The copy of wealth tax
return and computation thereof has been placed on Page Nos. 4 to 6 of
the paper-book. This return has been filed on 29-03-2016 which is much
before announcement of demonetization and the same therefore, could
not be held to be an after-thought. In this return, the assessee has
reflected loans and advances for Rs.11.60 Lacs and cash-in-hand for
Rs.7.15 Lacs. The complete details of loans have separately been
placed on record. Further, in this year, the assessee has declared
income of Rs.3.35 Lacs. Putting all these components together, the
source of impugned deposit of Rs.20.72 Lacs stand explained. Under



these circumstances, the impugned addition is liable to be deleted in
toto. We order so. The Ld. AO is directed to re-compute the income of
the assessee and revise the impugned demand as raised against the
assessee for this year.
5.  The appeal stand allowed in terms of our above order.

Order pronounced on 19" February, 2025.
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